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Item No. 12 

Davinder Pal Singh 

State of Punjab 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

CORAM: 

Date of hearing: 01.08.2023 

Original Application No. 434/2023 

environment. 

Versus 

2010. 

Court No. 2 

Applicant 

HON'BLE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Application is registered based on a letter petition received by E-mail 

ORDER 

Respondent 

1 The grievance in this present application is that Municipal 

Corporation, Patiala is violating the Solid Waste Management Rules, 2016 

and orders passed by this Tribunal imposing ban on burning of waste in 

open places and bulk waste burning in landfill sites: Regular fires at the 

Municipal Corporation garbage dump site near Chotti Nadi are playing 

havoc with the lives of inhabitants of adjoining colonies and damaging the 

2. Prima facie, the averments made in the application raise questions 

relating to environment arising out of the implementation of the 

enactmnents specified in Schedule I to the National Green Tribunal Act. 

3 In view of the averments made in the application, we consider it 

appropriate that a Joint Committee be constituted to verify the factual 

position and take appropriate remedial action. Accordingly, we constitute 

1 
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a Joint Committee comprising of CPCB, State PCB, District Magistrate, 
Patiala and representative of Commissioner, Municipal Corporation, 

Patiala and direct the same to meet within one week, undertake visits to 

the site, look into the grievances of the applicant, associate the applicant, 

verify the factual position and take appropriate remedial action by following 

due course of law. The Committee may provide status of waste generation, 

waste processed and existernce of legacy waste and its remediation. The 

State PCB will be the nodal agency for coordination and compliance. 

Factual and Action taken Report may be submitted within one 

month by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Supported PDF and not in the form of Image PDF. 

4. 

5. List for further consideration on 30.10.2023. 

6. A copy of this order, along with a copy of the application and 

documents attached with the same, be forwarded to the CPCB, State PCB, 

District Magistrate, Patiala and Commissioner, Municipal Corporation, 

Patiala by e-mail for requisite compliance. 

August 01, 2023 
Original Application No. 434/2023 
DV 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
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H
ybrid 
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O
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Application 
No.434/2023 
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Singh V
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State 
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Ors. 
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D
ate 
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HON'BLE 
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Applicant: 
Respondents: 
Mr. 
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Benipal, 
Ms. 

H
arithi 

K
am

biri 
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Mr. 
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ental 
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RO 
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Uppal 

Com
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issioner 
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Mr. 

Rohit 

Singla 

Siw
ach 

A
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PPCB. 

A
pplication 

is registered 

based 
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a letter 
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received 
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in the 
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C
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through 
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D
avinder 

Pal 

Singh 

Vs. 

State 
of Punjab 
&

 

Ors. 

O.A 
No. 
434/2023 

2 

Mr. 

N
aginder 

Benipal 

A
dvocate 

has 

appeared 
on 

behalf 
of Punjab 

Pollution 

C
ontrol 

B
oard 

and 

seeks 

tim
ne 

to
 

3 

R
eply/response 
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behalf 
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be 

filed 
4. 
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issioner, 
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unicipal 

Corporation, 

Patiala 

and 

M
r. 

R
ohit 

Singla Regional 

Officer, 

Punjab 

Pollution 

Control 

Board, 

5 

In 

th
e 

course 
of interaction 

Mr. 

A
ditya 

Uppal 

Com
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issioner, 
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unicipal 

Corporation, 
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aste 
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ent 
in 
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istrict 
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and 

subm
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th
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0.A. 
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ent 
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6. 

The 

R
egistry 

is directed 
to 

issue 

notices 
to

 

respondent 

no. 
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file 

reply/response 

within 
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o 
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onths 

by 

e-m
ail 

at 

judicial ngt@
gov.in 

preferably 
in 
the 

form
 

of searchable 

PD
F/O

CR 

Supported 

PDF 

and 

not 
in 

the 

form
 

of Im
age 

PD
F. 

7 

List 

th
e 

m
atter 

for 

fu
rth

er 

consideration 
on 

20.03.2024. 

8. 

A
run 

K
um

ar 

Tyagi, 

JM
 

Dr. 

Afroz 

Ahmad, 
EM

 N
ovem

ber 
08, 
2023 

file 

reply/response 
on 

behalf 
of 

PPC
B

. 

w
ithin 

tw
o 

m
onths 

by 
e-m

ail 

at 
judicial-ngt@

gov.in 

preferably 
in 

the 

form
 

of searchable 

PD
F/O

C
R

 

Supported 

PD
F 

and 

not 
in 

the 
form

 
of 

Im
age 

PDF, 

Patiala 
have 
appeared 

before 

this 

Tribunal 

through 
VC 

and 
we 

have 

interacted 

with 

them
. 
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MR. PRASHANT PURI (LAW OFFICER),

(PRASHANT PURI)
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